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SYMBOLIC POSSESSION NOTICE
ﬂ’c'c' Baﬂk Branch Office: ICICT Bank Ltd.. Plot Mo, 23, Shal Tower, 3rd Floor, Mew Rohtak

Road, Koral Bogh, Mew Dethi- 110005

The Authorised ICIC| Bank Officer under the Securitisation, Beconstruction of Finoncial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read with Rule 3 of
the Security Intarest (Enforcement) Rules 2002, issued Demand MNotices to the borrower(s) mentioned below, to
repay the omount mentioned inthe Motice within 60 days from the date of receipt of the soid Motice,

Having failed to repay the amaunt, the Motice is issued to the borrower ond the public in general that the
undersigned has token symbolic possession of the property described below, by exarcising powers
conferred on him/her under Section 13(4) of the soid Act read with Rule B of the said rules on the below-
mentioned dotes, The bormower in particular ond the public ingeneral are hereby coutioned not 1o deal with
the property. Any dealings with the property will be subject to charges.of ICICI Bank Limited.

rﬁs. = MName of 5EL Description of Property/ ﬁ:ﬁcﬂ E;E_nﬂ;ﬂlljg MU"f"IE

0|  Borrower|sl/Loan Date of Symbolic Possession ] o ':'
Account Number f Hmi'gg]]ﬂ] Branch

L IMohd Alom/ Husna  [Khasra No. 177, Ward No. 26, Stituated in Viiloge July 30,2024 |Morodabod
Khatoon/ Joyantipur, Porgana and District Morodabad, Uttor Rs.
LBMDBOOOOS9978566 |Prodesh- 244001 f 23-dec-24 12,09.4935

The above-mentioned borrowers(s)iguarantors|s) isfare hereby issued o 30 day Notice to repay the amount,
else the nmrtgugc-d properties will be sold ofter 30 days from the date of publishing this Notice, as per the
provisions under Rules B and 9 of Securty Interest (Enforcement) Rules 2002,

Date: December 24, 2024
\Place: Moradabod

Sincerely Authorised Signatory
For ICICI Bank Ltd.  /

gloraret da w') Union Bank

HEE|r (k] ik M & Qevreesrerei of s Usdesebes

Regional Office: 1st Floor, B.D.A. Complex,
Priyadarshani Nagar, Bareilly (U.P.) - 243122

E-AUCTION SALE NOTICE

E-auction Sale Motlce for Sate of Immovable Assets under the Securitisation and Beconstruction of Financial Assets and
Enforcement of Securlty Interest Act, 2002 read with proviso to Rule 8(8) of the Security Interest |Enforcement) Rules,
2002 . Notice is hereby given to the public in general and in particular to the Borrower (2) and Guarantor |s) that the balow
described immovable property mortgaped/charged to the Secured Creditor, the comstructive/physicalf symbolic
passession of which has been taken by the Authorised Officer of the Bank/Secured Creditor, will be sald on "As is whare
i5°, "asis what i5", and "Whatever there is” basis on the date as mentioned in the table herein below, for recovery of its
dues due 1o the Bank/Secured Creditor from the respective borrower (5) and guarantor (5). The reserve price and the
sarnest money deposit will be as mentioned in the table below against the respective

SCHEDULE OF THE SECURED ASSETS

3| Mame & Addresses of the Description of the O/A as per REE!’-:“;E FI‘JE;II:E E-auction
Nod  Barrower, Co-applicant Immovable Secured Demand Notice 1m:relm | Date
& Guarantors Assets to be sold Amount + Interest | Amount & Time
1, |Borrowers: 1. Shri Vikas|EM of residential bullding situated at (Rs, 11,20,219.41/-] Rs. 13.15 | 10.01.2025
Chauhan 5/o Ajaivir Singh{3/351 Yojana No.l, Sambhal Gate,| (Rupees Eleven Lakh 12:00 PM
Chauhan, 2/351, Pushpa|Awas Vikas, Tehsil Chandausi, District|  Lakh Twenty Rs. 1.915 to
Vihar, Awas vikas Colony, Near | sambhal, Area 61.24 sqmt standing| Thousand two Lakh 5:00 P.M.

Chaudhary Charan Singh Park, | in the name of Mr, Vikas Chauhan 5/0 | hundred nineteen

Chandausi District Sambhal [ Alal Veer Singh Chauhan,| and forty-one

Guarantors: - 1). Mr. Om Registered at. Sub Reglstrar office palsa only) &

Prakash S/o Khem Karan|o.o4006 on 21, Zild no. 5219, Bahi| Interest thereon.

= ; i b ; . V

Hanuman Garhi tehsill o o o nNo a038 Pages 377-342,

Chandausi District Sambhal. 3 5

2. Mr. Sher Singh sfo Bounded as: East- House Mo 37350
Pallavi Panchal, Whest: 3/352 Manju

Shyamlal, Shyam Nagar
Enrnn-,,- Sikri Gate tﬂ'ﬁﬁi'l lakhariya, North: House Mo, 37309

Chandausi District Sambhal, |30 3/310, South: Rasta
CHANDAUS!I BRANCH

TERMS AND COMDITIONS: The sale shall be subject to the Terms & Conditions prescribed in the Security Interest
[Enforcement) Rules 2002 and to the following further conditions:

1, The properties are being sold on "A% IS WHERE 15 BASES" and "A&%5 15 WHAT 15 BASIS™ and "WHATEVER THERE I5 BASIS™,

2 The particularsof Secured Assets specified in the Schedule here in above have been stated to the best of the information
of the Authorised Officer, but the Authorized Officer shall not be answerable for any errar, misstatement or omission in
this proclamation

3. The Sale will be done by the undersigned through Web portal fwebsite http://baanknet.com

& For detailed term and conditions of the sale, please refer http:/ /baanknet.com orwww.unionbankofindia.co.in

5. For further detalls, Please contact above mentioned branch,

6. Last Date for submission of EMD=on or before the commencement of day of E-Auction.
Date : 25.12.2024

Authorised Officer, Union Bank

Place : Chandausi

HDFC Bank Limited

BRANCH OFFICE : Hindustan Times Houss, 2nd Floor, 25-Ashok Marg, Lucknow-226001 Ph : 0522-4272777, 6673726, Fax 0522-2205106
CIN ; LESSZOMH1984PLCOBOBTE  Wabsite | www.hdfobank,com

Under Section 13{2) of the Securitisation And- Reconstruction OF Financial Assets And Enforcement of - Security
InterestAct 2002 (Act) read with Rule 3 of the Secunty Interest (Enforcement) Rules, 2002

Whereas the undersigned being the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited hawing
amalgamatad with HOFC Bank Limited by virlue of a Scheme of Amalgamation appraved by Hon'ble NCLT-Mumbai
vide order dated 17th March, 2023) (HDFC) under Securitisation And Beconstruction Of Finangial Assels and
Enforcement OFf Secunly Interest Act, 2002 and in exercize of powers conferred under Section 13{12) read with Rule
3 of the Securily interast (Enforcemeant) Rules, 2002, issued Demand MNotices under Saction 13{2) of the sad Act,
calling upon the Borrower[s¥Legal Heir{z)/ Legal Representative(s) listed hereunder, to pay the amounis meniicned
in the raspective Demand MNoticels, within 60 days from the date of the respective Nolice/s, as per details given
balow, The undersigned have, caused these Molices o be pasled on the premises of tha |ast known respaclive
addresses of the said Borrowen(s)/Legal Heir{s) / Legal Representative{s). Copies of the said Motices are available
with the undersigned, and tha said Borrower{syLegal Heirs) / Legal Represantative(s), may, il they so desire, collact
the respective copy from the undersigned on any working day during normal office hours

In connechon with the above, Notice is hereby given, once agam, 1o the said Borrower|s)fLegal Heir(s) / Legal
Representativels) to pay io HDFC, within 60 days from the date of publication of this Motice, the amounts indicated
hareinbelow in their respective names, togather with further inlerest as detailed in the said Demand Motices from tha
respechiive dates meniioned below in columnic) till the date of payment and'or realisation, read with the loan
agreement and other documents! writings, if any, executed by the said Borrowens). As security for due repayment of
the loan, the following Saccurad Assal{s) have baan morlgagead to HOFC by the said Borrower(s) respactivaly
Barrowar(s )/ Legal Hairs) / Legal Representative(s) attention is invitad to provisions of sub-section (8) of saction 13
ofthe Act, in respect oftime available, lo redeem the secured asset/s.

8r.| MNameofBormower (s) Total | Dateof Description of Secured
No. Legal Heir(s}/ Lagal Dutstanding |Darmand Assal(s)/
Representative(s) | Dues (Rs.}* | Notice Immovable Property(ies) .

{a) | {b) € | (d (8)

1. | Mr. Sachin Verma 24,71,0481- | 17122024 | All That Piece and Parcel of House on, Plot as of Part Khasra 06
Mr. Chandrazhekhr Garg A5 on Situstedat Mouza Sushrawali Pargena and Tehsi Ko, Dist, Aligarh
Mrs. Sangeeta 31.10.2024 Boundaries : E-25 F1. Wide Road, W-Piat of Digar Parson, N<Plot of

8iZ51 , Banna Dewi 5.7, Road Blue Satish, §-Plof Sangeeta
Bird. School Kol Aligarh - 202001 Area; B3.61 5q. Mir.

PUNJAB & SIND BANK

(A Government of India Undertaking)

B/o Asset Recovery Branch (C-0737) S.C.O. 84-91, Mezzanine Floor,
Sector 17B, Chandigarh, Tel: 0172-2922099, Email:C0737@psb.co.in

POSSESSION NOTICE (For Inmovable/ Moveable Property)
Whereas the undersigned being the Authorized Officer of the Punjab & Sind Bank under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2022) and in exercise of powers conferred under section 13(2)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice to below mentioned Borrower/ Guarantor
calling upon them to repay the amount within 60 days from the date of receipt of the said notice.
The Borrower/ Guarantor having failed to repay the amount, notice is hereby given to the Borrower and the public in general that the
undersigned has taken PHYSICAL POSSESSION of the property described herein below in exercise of powers conferred on him under
sub section (4)of section 13 of the said Act read with rule 8 of the Security Interest Enforcement Rules, 2002 on the date mentioned below.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property
shall be subject to the charge ofthe Punjab & Sind Bank for an amount mentioned herein below, and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to
redeem the secured assets.

Amount
outstanding as
per demand notice

Description of the
immovable/ moveable Demand
property Notice

M/s Hari Kewal P. Ltd. and the]1. Industrial Property measuring 68 kanal Rs. 7,64,76,821.68 and
Guarantors Sh. Bhagwan Dass|1/2 marla & building thereon situated on 01.09.2009f 23.12.2024 |-\ et hereon

Date of Date of

Possession

Name of the Account/

Borrower & Guarantor

STATE BANK OF INDIA

Regional Business Office - 3, 1st Floor, Navyug Market Ghaziabad

IMPORTANT NOTICE

Itisinformed toall our respected customers that our branch is shifting
from the present working location ACB Muradnagar Railway Road
Muradnagar Ghaziabad PIN 201206 to the new Location- ACB
Muradnagar Near RRTS Piller No. 903, Delhi Meerut Highway,
Muradnagar Ghaziabad PIN 201206 From 01 January 2025. All our
Customers and locker holders are requested to avail the facility as per
above. Inconvenience caused is deeply regretted.

Thanks for your cooperation.

Branch - ACB Muradnagar, Ghaziabad, Mobile: 8171012559

S/o Sh. Hari Ram, Smt.[Jakhal Road at Sunam Distt. Sangrur comprising of ~a. Land measuring 4 kanals comprising of
Santosh Goel W/o Sh.|mustatil &killano.482//24 min(4-0) situated at Sunam belonging to M/s Hari Kewal Pvt. Ltd. vide sale
Bhagwan Dass, Sh.|deedno.3056dated12.03.1984, b.Land measuring 1 kanal 12 marlas comprising of mustatil & killa
Rameshwar Das son of Sh.|no.492//25/1 min(1-12) situated at Sunam belonging to M/s Hari Kewal Pvt. Ltd. vide sale deed no.
Ved Parkash, Sh. Ved Parkash| 3058 dated 12.03.1984, c. Land measuring 4 kanals comprising of mustatil & killa no. 482//23 min(4-
son of Sh. Hari Ram, Smt.|0)situated at Sunam belonging to M/s Hari Kewal Pvt. Ltd. vide sale deed no. 3057 dated 12.03.1984,
Janki Devi wife of Sh. Kewalld. Land measuring 18 kanal 16-1/2 marlas i.e. 11 kanals 4-1/2 marlas being 'z share out of 22 kanal 9
Kishan, Sh. Girdhari Lal son|marlas comprising of mustatil & killa no. 482//16/2 min(0-14),17/2 min (5-13), 18 min (7-11), 19 min(7-
of Kewal Krishan, Sh.|3). 16/2/2(1-8) and 7 kanal 12 marlas comprising of mustatil & killa no. 482//22(7-12) situated at
Lachhman Dass son of Sh.[Sunam belonging to M/s Hari Kewal Pvt. Ltd. vide sale deed no. 1392 dated 09.06.1988, e. Land
Hari Ram, Smt. Darshna Devi|Measuring 8 kanals 12 mgrlas comprlsmg.of mgstatll & killa no. 49{1/[1 min(1-12),495//5/2 min(7-0)
Wife of Sh. Lachhman Dass, situated at Sunam belonging to Smt. Janki Devi & Smt. Banto Devi vide sale deed no. 1694 dated
Smt. Banto Devi W/o Sh. Ved 12.09.1980, f. Land measuring 8 kanals 12 marlas comprising of mustatil & killa no. 494//1 min(4-
Parkash, Smt. Reema (Legal 0),495//5/2 min(0-12), 492//25/1 min (4-0) situated at Sunam belonging to Smt Santosh Rani & Smt.
heir) ’D/o .Sh Lachhman Darshana Devi vide sale deed no. 1696 dated 12.09.1980, g. Land measuring 4 kanals 14 marlas
Dass. Smt. Ha : Leaal hei comprising of mustatil & killa no. 482//24 min(4-0), 495//5/2 min(0-14) situated at Sunam belonging to

, Smt. Happy (Legal heir)(\, . Lo o wval Put. Ltd. vide sale deed no. 2963 dated 17.02.1984, h. Land measuring 5 kanals
Dlo Sh. Lachhman Dass, Sh. ., icing of mustatil & killa no. 495//4/2 min(4-12),495//5/1 min(0-8) situated at Sunam belonging to
Kewal Krishan son of Sh. Haril\ys yari Kewal Put. Ltd. vide sale deed no. 2964 dated 17.02.1984, i. Land measuring 4 kanals 14
Ram, Sh. Ram Niwas son of| o125 comprising of mustatil & killa no. 482//23 min(4-0),495//5/2 min(0-14) situated at Sunam
Sh. Lachman Dass, Sh. Shiv,e|onging to M/s Hari Kewal Pvt. Ltd. Vide Sale Deed No. 2965 dated 17.02.1984, j. Land measuring 8
Kumar son of Sh. Lachmanfanals comprising of mustatil & killa no. 483//21 min(4-0), 482//25/2 min(4-0) situated at Sunam
Dass, Smt. Kusum (Legal belonging to Smt. Santosh RaniW/o Sh. Bhagwan Dass vide sale deed no. 21 dated 18.09.1980.
heir) D/o Ved Parkash, Sh.{Including: Plant & Machinery and other scrap items inside the property

TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao

By Branch Manager, State Bank of India

TAAT  Kedam Marg, Lower Parel, Mumbai-400013 CIN No.: U§190MH2008PLC 187552

DEMAND NOTICE

Under Section 1 2) o the Securitisaion and Reconstruction ofFinancal Asseds and Enforcement of Sty
Inteest Act 2002 (*Act)rea with Rule 3 ofthe Security Interst (Enforcement) Rules, 2002 ‘Rules”

Whereas the undersigned being the Authorised Officer of Tata Capital Housing
Finance Limited (TCHFL) under the Act and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Rules already issued detailed Demand
Notice dated below under Section 13(2) of the Act, calling upon the Borrower(s)/Co-
Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/Legal
Heir(s)/Legal Representative(s) listed hereunder, to pay the amount mentioned in
the respective Demand Notice, within 60 days from the date of the respective
Notice, as per details given below. Copies of the said Notices are served by
Registered Post A.D. and are available with the undersigned, and the said
Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the
respective copy from the undersigned on any working day during normal office
hours.

In connection with the above, Notice is hereby given, once again, to the said
Obligor(s) /Legal Heir(s)/Legal Representative(s) to pay to TCHFL, within 60 days
from the date of the respective Notice/s, the amount indicated herein below against
their respective names, together with further interest as detailed below from the
respective dates mentioned below in column (d) till the date of payment and / or
realisation, read with the loan agreement and other documents/writings, if any,
executed by the said Obligor(s). As security for due repayment of the loan, the
following Secured Asset(s) have been mortgaged to TCHFL by the said
Obligor(s) respectively.

\Slh:ghalr( G;:yglh Jsondlolf1 zhi 2. Property measuring 5 kanal 12 marla & building thereon situated on Jakhal Road at Sunam Distt.

ed Farkash, S. Jagdish Ralf 5404 comprising of Land measuring 1 kanal 18 marlas comprising of mustatil & killa no. 286//16/2(1-
son of Sh. Kewal Krishan, Sh.| 1g) vide sale deed no. 3704 dt. 05.03.1970 & Land measuring 3 kanal 14 marlas comprising of mustatil
Raghwar Dayal son of Sh.|&killano. 287//20/2(3-14) vide sale deed no. 2136 dated 07.01.1971 belonging to Sh.Ved Parkash, Sh.
Kewal Krishan Bhagwan Dass, Sh. Lachman Dass & Sh. Kewal Krishan S/o Sh. Hari Ram.

Loan Name of Obligor(s)/Legal Total Outstanding Due Date of Demand

Date: 23.12.2024 Place: Sunam Authorized Officer, Punjab & Sind Bank

FORM NO INC-26
[Pursuant to rule 30 the Companies

Motice = herekby ;:;iu'-e?n {hat thes Cerilicates or e usder menlioned Equity Shares of SRF
Limitad, Regd. Office: Tha Galleria. DLF Mayur Vihar, Unit Mo, 236 & 237, 2nd Floor,
Mayur Vihar Place, Noida Link Road, Mayur Wihar Phase | Extn, Delhi - 110091,
Corporabe Ofice: Block-0, Seclor 45, Gurugram, Hargana- 122 D03, have been los) |
misplaced and the holder{s} { purchasens] of the said Equity Shares have applied io the
Company bo Issee duplicate Share Certificate|s), Any person who has 8 olasm in respect
of 1hee said Share s shoukd kodge e same with the Compsery al its Comporate Office within
56 days from this date elze the Company will proceed to issue duplicata cerificatals) o
the aforesaid applicants withoul any further inkmation

(Incorporation) Rubas, 2014]

BEFORE THE REGIONAL DIRECTOR,
NORTHERN REGION, NEW DELHI
IN THE MATTER OF THE COMPANIES ACT,
2013, PETITION UNDER SECTION 30 OF
THE COMPANIES ACT, 2013 AND
RULE 30 OF THE COMPAMNIES

Folio Mo, Mame of Mo of Distinctive Mos. Cartificate Mos.
:IHCURWMREIHI;RHLES' M1 Shareholder | Shares From To From Ta
IN THE MATTER OF M/'S. KAMAL COTTON SRFO0123738 | SunilPatodia | 200 | 30410066 | 310410265 | 1134020 | 9131021
TRADERS PRIVATE LIMITED Al 15275810 | 15275058, | 0159063 | 80198063
[CIN UT48380L188TPTCO2800T) Dated; 23122024 [Sunif Paiodia)
HAVING REGISTERED OFFICE SRF Limited

The Galleria, DLF Mayur Vibhar, Unit Mo, 236 & 237,
2nd Floos, Mayur Vihar Place, Noida Link Road,
.’M:-a','ur Vikar Phase | Exin, Delsl 110009

AT M-43, GROUND FLOOR,
WEST PATEL NAGAR, NEW DELHI - 110008

............. Petitioner
Kiotice is Fereby. given o the Geneml Public that

rDescription of the Secured Assets / Immovable Properties / Mortgéged Properties:-r

the campaty prapoeses 1o maks 30 appliation lo
the Cental Gowemment under secion 13 of e
Companies Act, 2093 seaking cardmesation of allesalion
of the Memorandum of ‘Association af the Company
In bt ol the specil sesclubon passed & the
Exfraordirary general meefing held on 23rd Day of
Decambsr, 2024 10 erable B coengany io charge
i Registerad affice from "State of Delhi” to “State

SCHEDULE |
FORM A

_ ~ PUBLIC ANNOUNCEMENT _
(Regulation 14 of the Insolvency and Bankruptcy Board of india

(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
of Haryana® MERCURY CAPITAL ADVISORS INDIA PRIVATE LIMITED

Ay person whase interast Is kel 1o be affecied by Name of Corporate Person
the proposed change: of e regisiered office of e 2| Diate: of inconporagion of Carporade Person | March 22, 2018

coTgary may deliver o cause o be debvared o 2end 1l Aiithority under whech Corporata -H?.-g:ﬁla'fﬂ Companies, '-.'I'|:1|51.rjr af Comporate Affalrs
by registered post higher cbjecions supported: by | Parson s incorporaled irgstarsd NewDehi

an afidail statng the natra of Hiaher Mieract and 4, | Corperata idantity number | Aimaad iabity UT411HR26AFTCOT 3207

grounds of oppestion 1o e compary WIS KAMAL | ientily numier of Camperate Ferson
COTTON TRADERS PRIVATE LIMITED witin | |5 Acdress of the registared Office and
Fourizen days from the date of putdication of thisnagea | | | Frincipal affice (¥ any) of Gomorate Parson ihar, Gurugram, Heryena, Inda 122008
Wilh & copy of e appdcant company al s regretersd | | 6 | Liguidation commencement date of December 23, 2024

office at the address menioned bafow: | Corporale Person ! i
T | Mama, address, amail address, telephane M, Amidt Jain
M-43, Grownd Floor, West Patel Nagar, numbsar and tha registreSon number of  Address: O 32 Easl of Kailash New Dabi 110085

Wiw Delhi - 110008 (s Ligguidator Email registered with IBBI- amitjain32@gmail com
For and on behalf of Board of Directors m‘ Egaﬁ“;ff;ifﬁ’ﬁ“;": merpury v2024dagmen com
KAMAL cm&’:‘éﬁr’gﬁ:ﬁ Regn Mo IBBKIPA-00 1/ IP-PI28 3630 3- 202411 4 365
AFA No: AR 4369232251077 23
MR. VINAY RATHI _ Valid upto 31.12.2025
{DIRECTOR) , | Last date for submession of ciams January 22, 2025 _
DIN - 01564751 | | Motod 15 hereby given that she Mercury Capital Advisors india Private Limited fas commenced

vokintary iguidagion an 23nd day of December 2024,
T stakeholdiers of Marcury Capital Advisors India Private Limiled ane hereby called upon to submila
proof of thesr claims, an or before 22nd day of Janwary 2023, to e liqudator & ihe address mentianed

DATE - 25.12.2024
PLACE - NEW DELHI

*with further interest as applicable, incidental expenses, costs, charges etc. incurred till the date of payment and [ or
realization.

If the said Borrowers shall fail to make payment io HDFC as aforesaid, then HDFC shall proceed against the above
Secured Asset(z)Immovable Propertylies) under Section 13(4) of the =aid Act and the applicable Fules entirely at
the risk of the said Borrowen(siLegal Heir{s) ! Legal Representative({s) as to the costs and consequences.

The said Borrowern[spLegal Heinls) /| Legal Representativels) are prohibited under the said Act to transfer the
aforesaid Secured Asset(s) iImmovable Property{ies), whether by way of sale, lease or otherwise without the prior
written conzent of HDFC. Any person who contravenes or abets contravention of the provisions of the Act or Rules
made thereunder shall be liable forimprisonment and/or penalty as provided under the Act
Date : 25.12.2024

Place: Lucknow

For HOFC Bank Limited
Rigd Ofice: HDFC Bank Houss, Sanapatl Bapst Marg, Lewer Panel (Weal), Mumbai-400 020.

Authorized Officer

ageinsiilemT,

Thez proof of claims &5 to ke samiBed in fhe prescribed form, The dam farms can be dowrioedad from the

website Rtips:Vibi.govin‘homeMownloads under e Insclvency and Banknuptcy. Board ol India

INolunlary Liguidation Pracess) Regutalians, 2017

Tha firancial creditors shal submil ther peool of Claims by elacironic means oriy, AR olher stakuhoklers

may submil e proof of daims in person, by pest o by electronic means

Subméssion of false or misleading procts of claim shafl attract penalties Sdi-

Amit Jain

Liquidator for Mercury Capital Advisors India Private Limited

Regn. No: IBBUIPA-DDT/IP-PO2336/2023-2024/14 380

Daba: 24.13 #1124
Placa: Mew Dally

Account No.| Heir(s)/Legal Representative(s) Rs. as on below Dates Notice & NPA Date
TCHHLO3 | Mr. Tapash Dey As on 17/12/2024, an 17-12-2024
59000100 | (Borrower) & amount of Rs. 17,89,201/- &
174038 & | Mrs. Rama Dey (Rupees Seventeen Lakh 04-12-2024
TCHHFO03 (Co-Borrower) Eighty Nine Thousand Two
59000100 Hundred One Only) is due
372742 & and payable by you under
TCHINO035 the loan account TCHHL
90001001 0359000100174038 and an

78258 amount of Rs. 95,165/-

(Rupees Ninety Five
Thousand One Hundred

Sixty Five Only) is due and
payable under the loan
account no TCHIN035900
0100178258 and an
amount of Rs. 2,81,533/-
(Rupees Two Lakh Eighty
One Thousand Five
Hundred Thirty Three Only)
is due and payable under
the loan account no
TCHHF0359000100372742
by you i.e. totaling to
Rs. 21,65,899/- (Rupees
Twenty One Lakh Sixty Five
Thousand Eight Hundred
Ninety Nine Only)

all Piece & Parcels Of: First Floor, i.e Flat No. 104 on First Floor, (Rear Right Side) having
covered area 500 Sq. Ft., consisting of two bedroom, One Drawing Room, Two Toilet, One
Kitchen, without roof right, alongwith proportionate undivided and impartial share in plot of
land underneath constructed on Plot no 89A, Block G, Rajendra Park, Gurugram, Plot
measuring 291.5 Sq. Yards, situated in Revenue Estate of village Gurugram residential
area known as Rajendra Park Tehsil & District Gurugram in Municipal Corporation
Area, Gurugram (Haryana) with all common amenities mentioned in Sale Deed.
Boundaries: East: Passage/Flat No. 101, West: other Property, North: Plot no 89B,
South: Flatno 103

MERCURY CAPITAL ADVISORS INDUA PRIVATE LIMITED

gih Floce, Tower B, DLF Cyber Park, Phase- 3, Udyeq |

TCHHLO7 | Mr. Ajay (Borrower)
20000100 | & Mrs. Priyanak

250274 & | (Co-Borrower)

TCHINO072

00001002
63589

As on 17/12/2024, an amount of |  17-12-2024
Rs. 28,22,287/- (Rupees Twenty &
Eight Lakh Twenty Two Thousand |  04-12-2024
Two Hundred Eighty Seven Only)
is due and payable by you
under the loan account TCHHL
0720000100250274 and an
amount of Rs. 1,15,959/-
(Rupees One Lakh Fifteen
Thousand Nine Hundred Fifty Nine
Only) is due and payable under
the loan account no TCHINO72
0000100263589 by you i.e
totaling to Rs. 29,38,246/-
(Rupees Twenty Nine Lakh Thirty
Eight Thousand Two Hundred
Forty Six Only)

Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:-
ALLPIECE & PARCELS OF Residential Flat Bearing No. 1202, on 12th Floor, without Roof
right, in Block/Tower No. D-1, having super area 89.65 Sq. Mtr. i.e 965 Sq. Ft. & Covered
area 71.22 Sq. Mtrs. i.e 772.55 Sq. Ft. built up on Group Housing Complex/Project named
as Bharat City Phase-1, Situated at residential colony Village Nisthauli Ghaziabad
Pargana & Tehsil Loni, District Ghaziabad U.P with all common amenities mentioned
in Sale Deed.

TCHHLO3 | Mrs. Mr. Ajay
59000100 | (Borrower) &
310136 & | Ms. Anuradha &
TCHINO35 | Mr, Suresh Chand

90001003 | (Co-Borrower)
12805

As on 17/12/2024, an amount of |  17-12-2024
Rs. 25,88,814/- (Rupees Twenty &

Five Lakh Eighty Eight Thousand | 04-12-2024
Eight Hundred Fourteen Only) is
due and payable by you under
the loan account TCHHL03590
00100310136 and an amount of
Rs. 1,39,374/- (Rupees One Lakh

Thirty Nine Thousand Three
Hundred Seventy Four Only) is

due and payable under the loan

account no TCHIN0359000100
- - 312805 by you i.e. totaling to
Ta3ial ﬁgﬁﬂ ad® q PUﬁ]Ob national bank Rs. 27,28,188/- (Rupees Twenty
WA wT wErE ! ~the navme you can BANK upon ! Seven Lakh Twenty Eight
Thousand One Hundred Eighty
Eight onl
BRANCH OFFICE: CIRCLE SASTRA JAMMU, Rail head complex, Gupta tower, Bahu Plaza, Jammu — ) Y)_ _
[PHONE ND. 01912472209] E mail: cs8251@pnb.co.in BUBLIC NOTICE Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:-
All Piece & Parcels Of Residential Upper Ground Floor without Roof Right out of property
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES : - - :
E-Auction Sale Notice for Sele of Immovable Assets under the Securtisgation and Reconstruction of Financial Assets and Enforcement of Security Inferest Act, REGISTRATION OF THE RESIDENTIAL BUILDING BLOCKS bearing Plot r]o.20-B, area measu.rlng 50 Sq'Y.ad' OutofKhasra No. 59010 631, situated in
2002 read with proviso to Rule B {8} of the Security Interest {Enforcement Rules, 2002 (TOWER - 10, 11,12, 16 & 17 AS PHASE - 2 & PHASE -3 OF the area ofV|IIage_Nawada De_lh' State Delhi Colony _K_nown as _Nawad_a Extn., Uttam
Notice is hereby given fo the public in general and in particular lo the Borrower (s) and Guarantor {s) that the below described immovable property 24.10 ACRES GROUP HOUSING COLONY BEING DEVELOPED BY Nagar, N_ew Delhi-110059 with all common amenities mentioned in Sale Deed.
morigagedicharged to the Secured Craditor, the constructiveiphysicalisymbotic possession of which has been taken by the Authorised Officer of the Bank/ ELAN AVENUE LIMITED AT SECTOR - 106 GURUGRAM. HARYANA. Boundaries: East- Vacant Plot, West- Vacant Plot, North- Other Property, South- Road
Secured Credifor, will be sold on " As Is where Is” , ° As Is what is", and "Whatever there Is” on the date as mentioned in the table herein below, for recovery of its The General Public is hereby informed that Elan ||!:I\|Ef|_||3 Limited ;’f-;lrma-:ly knowr 15Ft Wide.
fodl nk! Sec Craditor f i rrower{s) and gi ris). Tha resarve pricean armest monay sif will ba as i o Xk i i o ey .
dues due o the Bank! Secureéd Creditor from the respactive borrower{s) and guaranior{s). The resarve price and the sarmest monay deposii will be as mentionadin as Airmid Developers Limited) (CIN: U45400HR2007PLC104898) (“Company™ is TCHHFO07 | Mr. Nishant Sharma | As on 16/12/2024, an amount of 18-12-2024
SCHEDULE OF THE SECURED ASSETS i !
—— developing @ Mix-use Group Housing Colony (with 99% residential & 1% 36000100 | (Borrower) & Rs. 42,21,421/- (Rupees Forty &
Lot. | Name of the Branch . Description of the Immovable Properties A) O Of Damand Notice WS 13) . |0 ve Prcy i P commercial component) on licensed land admeasuring 24.10 acres ("Colony’) 278705 & | Mrs. Jyoti Sharma | Two Lakh Twenty One Thousand |  04-12-2024
No. Mortgaged! of SARFAESI ACT 2002 i Lacs] - ; . situated in Sector - 108, Gurugram, Haryana, as per terms and condifions of TCHHLO7 | (Co-Borrower) Four Hundred Twenty One Only)
Name of the Account Owner's Name {mortgagers 8) Outstanding Amaunt as on - - hicion License Mo, 80 of 2012 dated 17.08.2012 (renewed upto date), TOD Policy — 2016 36000100 is due and payable by you
of property{ies)) C) Possession Date uls 13(4) B EMD and TOR Policy — 2021, Further, as per the existing Phasing Plan approved by 278480 & under the loan account
Mame & addresses of of SARFAESI ACT 2002 C) Bid Incraase Amsunt Diractor, Town and Country Planning, Haryana ("DTCP7) vide Memao No. TCHINO73 TCHHF0736000100278705 and
the Borrower! D) Nature of Possession Symbofic ZP-1629-II/SD{RD)V2024/39072 dated 10.12.2024, the Colony is proposed to be 60001002 an amount of Rs. 71,326/-
Guarantors Account . Physical | Constructive developed in Four Phases: Phase — 1 (12,767 acres) comprisas of Tower—1, 2, 3, 89326 (Rupees Seventy One Thousand
i PHNB- SHALAMAR, JAMMLU Tawy | Land & Building in the shape of Hotel situated at D- | &) p4.02.2024 Ay FPOE.00 LACS 18-01-2028 4. 5 _E. 14, 15, 2 nos. Mursery School; 1 "'IL'I F'I'il'l‘lEl."!.l School and area I'-ur fubure Three Hundred Twenty Six OnIy)
Ty e T — T 56 East of Kailash, Opp Sapna Cinema, New Delhl | By Rs. 27,12 77,381 48 as devedopment; Phase - 2 {2.75 acres) comprises of Tower-10, 11 & 12; Phase - 3 is due and payable under the
H::Egi-ﬂ ared Address: Samander Bagh, | 5tanding in name of Mis Shuhul Hotels Pvt Ltd. mentioned in the demand B)220.80 LACS From (2.077 acres) comprises of Tower — 16 & 17. Phase - 1 is afready registered with loan account no TCHIN0736000
Srinagar, JK — 190001 " |with total plot area: 450 sq. yds (37624 sq. mirs) | notice dated 01.02.2024 + 11 AM ta HRERA vide Registration No. RC/REP/HARERA/GGMIB26/358/20221101 dated 100289326 and an amount of
m:'rg.;m;'; M/s Shuhul Motors Pvi. Ltd)) | 279 plinth area: 1056.41 sq, mirs Futiire int wilh inc Id**ﬂllﬁI C5.00 LAGS 4 P 21112022 in the name and style of “ELAN THE PRESIDENTIAL". Tsk;,§4,973;/- l(:Rupﬁl"_%S Sevec?
Sh, Mushtag Guroo Sie Sh. Guiam |(Morigaged for the purpose of Loan vide equilable | expénaes and cosis [heraon It is further informed that DTCP has now approved the revised building plans axh veventy Tour 1housan
Mohammad Guroo e 11, Guroo Eslata “':"-Il'_':"":J'Hr: F'I"I1. rrl-l: |'|-:|l"ll l:|-|.l-r II-HI:-I:.III|I I."''I|II|_l:-l.|-'|'|"1|I'\'I h; Eﬁ:ﬁi‘éﬁf;ﬂ af this ':lfllﬂr!.!ll' vida Mamo Na. 7P E‘-EQ-III-'SD[FEI:I].'?CIEEI.I'EEHEF datad 1042 2024 o,\:me. H(LijndreddSeven’%ll Threg
SHRIVR WRNIENE . Ry i), SO, O | e AT R Hj :.TLL, S Lkl T whesein changes to the extent that EWS block has been shifted in Phase - 4 part, ":‘ yl) IS due an tpaya.rc‘i_l':lrl'_oe;
SIS NG, P ALY =RLAAION IRIONGH, JACS He. SREIVTSIULNRSSSE S KR Mursery School and Primary school have been proposed in place of EWS biock in € loan account no k
(Director: Mis Shuhul Motors Pvi. Ltd,) | 022300EG0000004T) by Shubul Motors Pyt Ltd, Through s directors and |8 aiso _ fuit 36000100278480 by you i.e.
L Py o Borc ] Phasea 1 ard some areas have been earmarked and proposed for fulucs f
=h. OUwais Guroo Sle 5n, Gulam |axiended morigaged vide Equitable Mortgage for the purpose of avalling Cash Credit P totaling to Rs. 50,67,720/-
Mohammad Guroo Rio 11, Guroo Estale, | emui ihrough (Ade No. 0223008700003560) by Mis Shuhul Motors Bike through it YENSORREEN S8 LI T D AR (Rupees Fifty Lakh Sixty Seven
Baghe Mehiab Methan, Natipora, Disti. | ) - ‘;;_I‘ 'E' : Lb .nLH dﬁ’ i Fan b i M Fifk s '_“;’ g Mow, the Company has appreached Haryana Real Estate Reguiatory Authority. Thousand Seven Hundred Twenty
Budgam, Srinagar, JK -100010 B .athe Sl TP D S S AV ST o0, . Gurugram for the registration of the residential group housing blocks comprisig of only)
GUARANTOR/MORTGAGOR/ .'.Jlllu"'- Soulh City Nawgam Bye Pnss, Khanday Colany, Srinngar, JK-190015) Towers — 10,11,12,18 & 17 in Phase — 2 and Phase - 3 of the Colony along with — - -
LEGAL HEIRS | Commaercial Bullding and a piece of land bearing [ A)01.02.2024 A)1TB12 LACS 16-01-2028 requisite consent of 213" of existing allottees for above revisions. The relevant Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:-
Sh. Mushtag Guroo S5/o Sh. Gulam | 00 q No 3474,3301/3247, Khewat No 308, Khata No | B) Re. 27,12,77,381 48 as plans, copies of consents and documents of application for registration are | | ALL PIECE & PARCELS OF Residential Flat/Dwelling Unit bearing no A-0207, on 2nd
:.;I-:- . N:”! I._._._.q. “ ”r-'-‘”r .In E_] .I|;-:.1. 1185 on the asatarn side of Srinagar: Chadoora Risad | Mentioned in the demand B117.81 LACS From availabla in the office of the Haryana Real Estate Regulatory Authorily, Gurugram Floor, in Tower-A, consisting of 2BHK, having a Total Super area approx. 1035 Sw. Ft.
Budgam. Srinsgar. JK -100010. Sh. | st Baghi-Mehisb near Channapora Bys Pass Bridge, | P0tIce dated 01.02.2024 + 11 AM to which can be seen by existing allottess on any working day during office hours La (96.15 Sq. Mtrs.) alongwith right to use One Open Car Parking Space in the project “Fusion
Owiis Gumo 8/ B Gulam Mohammiad. | Mouze N sipors. Tehsil South Brinagar, Distt | ure Inl wilh Incldental CHon LACS 4PM 8,00 am. to 4.00 p.m. upto 03 January 2025 for filing objections; if any on or Homes”, Built on Plot No. GH-05A, Situated at Sector-Techzone IV, Greater Noida,
Guroo Rio 11, Guroo Estate, Baghe |Srinagar standing In the name of S, Mushtaq Guroo :",'E"";&"ﬁ';': SRPE-TEa hefore 03 January 2025, The affected persons, if any may also like to appear for District Gautam Budh Nagar, U.P.
Mehiab Methan, Natipors, Disti. |ei ek Gularm Mahammad Gurns. orenc 28 ;'._lr, ‘:t 3 hearing befora the Authority on 06 January 2025 at 11 am. -~ ; " , )
Budgam, Srinagar, JK -190018 (8o sh. Gulam Mohemmaod Gureo. | D) SYMBOL G ) i - i ) O e S with fu.rther interest, aqd|t|onal Interest.at the rate as more particularly stated in
RO R e ¥ tive Demand Notices dated mentioned ab dental t
Ghivlam Mohammad Guroo: Fia 11, Guiran Eatsa, Bagha Mehiab Methan, Nalipora, Diatt Hudgm, Srinagn, T =180018. Mig Shuhul Hotala Pyt Ltd, Regiatorsd Sdi- reSpeC Ive .eman .OICeS ated mentionea above, _InCII enta eXpelnseS,.COS S,
Address Samandar Bagh, 5P Collages Road, Srignagar, J & K = 180001 thraugh [1s directors: Prasantly Sh, Mushiag Guroa Sio Sh. Gulam Mohammad Guroo Ria EE‘:I'IHH!"_.' charges etcincurred till the date of payment and/or realization. If the said Ob|lgOf(S)
11, Gurpo Estete, Bagha Mehiab Mothan, NMaltipors, Distl, Budgam, Srinagar, J & K - 190010, Ghulam Mohammad Guroa: Rio 11, Guroo Esiate, Baghe Mahiab Bate: 2512 2024 Haryana Real Estate Regulatory Authornity shall fail to make payment to TCHFL as aforesaid, then TCHFL shall proceed
Methan, Nalipare, Distl, Budgam, Srinager, J & K - 180010 Sh, Owals Guroo S/o Sh, Gulam Mohammapd Guroo Rio 11, Guroo Esiale. Baghe Maehiabh Mathan, 2. 2L Gurugram against the above SecuredAsset(s)/Immovable Propert (ies) under Section 13(4)
Malipora Deril H...|||“||| AR R TN T JB K -180019, 5h,. Bllal Ahmad Gurad S0 S5, Gulam Mafhamimad Guroo Fa 11, Gurao Ealala 'l.l-\.ﬁ'\-ll:"ﬂl"ﬂ."lL‘!l'-lll.ll- r-||:|I||-||'.I g . R . y . .
Distt Budgam. Srinagar, J & K-100019. Mis Shubul Hotels Pyt Lid: Situated at D-56 East of Kallash, Opp Sapna Cinema, New Delhi. 110065 "IMPORTANT" bl (Sa);ﬁ gl (th)? Togal Represer tetmlr?ly) o 1o the costs and
TERMS AND CONDITIONS Igor(s)/Lega elr(s ega epresentative(s) as 10 the COSIS an
The ede shall be subiac! 1o the Termes & Conditions prascribed i ths e CLrity |mvtsrait (Enfareamant) Rules 2002 and o |||-||||I|I||w||l'|'|||'|'rl| oo ilioires WihHilst carms S 1akairm pr'i{_]r o accepiancD ol udvur1i5i|1g Consequences
I, The properiies are baing schd on " AS 1S WHERE IS BABIS® and " A5 |5 WHAT IS BASIS" and " WHATEVER THERE IS BASIS® copy. it is Nnot possible to verify its comntents. The Indian The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the
2, Tha part |....I.||' of Secursd Asasls apecified (n tha Schedule hareinabove have bean stated to the beat of the Information af tha Authorssd Ol oer, but the I?HI'JI'E!'E-E () Lirmiiac carnot e Feabcd r'i;'l'Li:Dﬂrlﬁl_tﬂH for swuch said Act to transfer the aforesaid Secured Asset(s)/lmmovable Property(ies),
Authorised O cer ahall nol be sheswarable for any error, misstatemaent or omission in this proclamation contants, Nnor for any loss or damage Incurrecd as a hether b fsale. | th . ithout th . itt t of
I, The Salewill bedana by Lhe underaigned Through a-soction plstoom provided al the Waebsite hitps: Ybaanknet. com on 16-01-2024 {0 11:00AM reaul of transactions Wwith coMmpanias, asasociations or whetner Dy way of sale, lease or oinerwise withou e prior wri en,qonsen 0
4, Hassrve price mentionsd in thecalumn 1 includes lTame available in the inventory preparsd af ine lima ol Fhysical Porsession conssting of fumifurae, 8 xlure &l imcirviciumbe acheartising im s Nnewapapars or Fubliicaiions, TCHFL.AnyperSOﬂWhOCOﬂtraVGneSOrabetSCOHtraventlonOftheprOVISIonSOfthe
5 Thebank ahsll not be responsibie for any arresrs, properly e, waler Lax, slactiicity bill and sanitation tax or any other statutory obligation Wil IhaEréalors rsddaormirmalrided Ihéat readcars miakas Act or Rules made thereunder shall be liable for imprisonment and/or penalty as
8. For dotalled torm and conditions of the sale, pleass refar hitps/baanknet.com & wew.pnbindia.in HARPAL SINGH :,_.::-:'.i.::::::::: rl}l.r‘;: :{'t:l:i:;lg{i,%::: ::;':_:::Ji:i:;:::;ﬂ i::;rﬂ::.::::l‘q:i: ::: provided underthe Act.
N — STATUTORY 15 DAYS SALE NOTICE UNDER RULE B(6) OF SARFAESI ACT, 2002 = otherwise acting on an advertisement in any manner | | DATE - 25-12-2024, Sd/- Authorised Officer
Place: JAMMU Punjab National Bank (Secured Creditor) whatsoever PLACE :- DELHI For TATA CAPITAL HOUSING FINANCE LIMITED
®® © o © financialexp.epapiily, @@ @ New Delhi o® ©




